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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Original Application No. 141 of 2025 (EZ)

In the Matter of:
Anil Kumar Arya.
...Applicant

-Versus-
Ms. Susanta Dey & Ors.

...Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF RESPONDENTS NO. 1
TO 3

I, Sri Tanmoy Mondal, son of Late Tarak Nath Mondal, aged about 32
years, by occupation business, presently residing at Udayachal, P.S.
Narayanpur, P.O. Rajarhat Gopalpur, Tarak Boral Lane, Kolkata-700136,
being the duly authorized representative of the Respondents No. 1 to 3,
namely Ms. Susanta Dey, Ms. Sumanta Dey, and Ms. Sunita Mondal, do

hereby solemnly affirm and state as follows:

1. That I have made myself acquainted with the facts and
circumstances of the Letter Petition dated 25t June 2025 and the
Original Application vide a DEMAND JUSTICE LETTER filed by the
Applicant and I have thoroughly gone through all the documents
pertaining to the subject matter of this instant case and I am

competent vide a Power of Attorney to file the instant Affidavit before

Regn. No. 447/19
Expiry Date
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2. That Respondents No. 1 to 3 (shall be referred as 'answering
respondents’ hereinafter). That at the outset, the answering
Respondents deny each and all the statements, averments and
allegations contained in the captioned Letter Petition and Original
Application filed by the Applicant (pertaining to the answering
respondents) which are contrary to or inconsistent with what has
been stated herein below and the said contents are deemed to be
specifically denied and traversed in seriatim. That save and except
what are matters of record and what has been specifically admitted
hereinafter, each and every said allegations, statements, averments
and contentions made in the captioned Letter Petition and Original
Application, I emphatically deny each and every contention as made
or raised in the said application as if the same are expressly denied

by me in seriatim and specifically traversed.

3. That at the very threshold and as a matter of fundamental
jurisdictional significance, the answering Respondents most
respectfully submit that the present Letter Petition is wholly
misconceived, fundamentally flawed, legally untenable, and
manifestly not maintainable before this Han'ble Tribunal. The Letter
Petition has been filed with complete disregard to the procedural
— requirements, statutory provisions, and jurisdictional limitations

/0 T A f? }jg\vernlng the exercise of extraordinary powers vested in this Hon'ble
TﬂB‘L\lnal under the provisions of the National Green Tribunal Act,
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2 }_(’) The Letter Petition constitutes an abuse of the process of law

gr- l'deserves to be dismissed in limine without entering into the

its of the contentions raised therein.

\Z
5“ Qf

WE
RS 4'/ That the present Letter Petition suffers from the incurable vice of
suppression of material facts and deliberate concealment of

information crucial for proper adjudication of the controversy. The



Applicant, while masquerading as a public-spirited individual
purportedly concerned with environmental protection, has
conveniently failed to disclose that he is acting at the behest and
instance of his client Sri Gautam Majumdar, who harbours perscnal
animosity and pecuniary interests adverse to the answering
Respondents. The entire proceeding has been orchestrated with the
ulterior motive of harassing and intimidating the answering
Respondents who are peacefully enjoying their lawfully acquired
property rights. It is a well-settled principle of law that suppression
of material facts vitiates the entire proceeding and renders the
petition liable to be dismissed with exemplary costs. The principle of
uberrima fides (utmost good faith) requires that parties approaching
the Court must disclose all material facts with complete candour

and honesty.

5. That the Letter Petition is fundamentally defective inasmuch as it
fails to satisfy the essential requirements for invocation of the
jurisdiction of this Hon'ble Tribunal under Section 14 and Section
15 of the National Green Tribunal Act, 2010. The Applicant has not
established any substantial question relating to environment within
the meaning of the said provisions, nor has he demonstrated any
direct or indirect impact upon the environment arising from the

.. alleged activities of the answering Respondents. The vague,
7 ‘?\O T f-\ Q @@rahzed and omnibus allegations contained in the Letter

t-;!t—mn, bereft of any concrete particulars, factual foundation, or

SK. NAZ UL ISLAM
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“o‘b [/V:Q:).L%I‘[at the Applicant has no locus standi whatsoever to maintain the
-.. - /
o present proceedings before this Hon'ble Tribunal. The Applicant is

neither a resident of the locality in question nor a person aggrieved



by any alleged environmental violation. The Applicant has not
suffered any injury, prejudice, or detriment arising from the
purported activities of the answering Respondents. The Applicant is
merely acting as a proxy for his undisclosed client who lacks the
courage of conviction to approach this Hon'ble Tribunal in his own
right. The Hon'ble Supreme Court of India in the landmark judgment
in the matter of M.C. Mehta versus Union of India AIR 1987 SC 1086
has laid down stringent criteria for determining locus standi in
environmental matters, emphasizing that the person approaching
the court must have genuine concern for environmental protection

and not be actuated by oblique motives or private interests.

7. That the Letter Petition constitutes a gross abuse of the process of
law inasmuch as it seeks to utilize the extraordinary jurisdiction of
this Hon'ble Tribunal as an instrument for settling private scores
and advancing personal vendetta. The Applicant’s client Sri Gautam
Majumdar had been engaged in protracted property disputes with
the answering Respondents relating to boundary demarcation,
easementary rights and also raised same allegations of pond-filling
in the year 2014. Having failed to secure any favourable ocutcome in
those proceedings, the Applicant's client has now resorted to the
expedient of filing the present Letter Petition with the malafide

L —e

1O T AQ\}’mtentlon of exerting pressure upon the answering Respondents and

cg_\ ____pelhng them to yield to his illegal and unconscionable demands.
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Op WS c“( ) /wfuch itself renders the Legal Notice defective and invalid. Further,
=" the Advocate (i.e. Anil Kr Arya) acting on behalf of the Complainant
or his client i.e. Mr. Goutam Majumdar, has failed to comply with

the mandatory requirements of proper service.



9. That Mr. Goutam Majumdar purposefully did not serve the notice
through his Advocate upon the private respondents. Mr. Goutam
Majumndar had earlier filed a similar complaint vide a letter dated
20th May, 2014. The purpose and reason for Mr. Goutam Majumdar
filing the complaint is to coerce and compel the private respondents
to surrender 6 feet of their own land to be used by him for his ingress
and egress. Further, the said letter of 2014 also records that the said
pond is being filled by the owners of the said land.

Copy of the complaint dated 20t May, 2014, is annexed hereto

and marked as Annexure R/1.

10. That the answering respondents state that Mr. Goutam Majumdar,
either himself or through his Advocate, did not bring the said
document on record before this Hon’ble Tribunal. Mr. Goutam
Majumdar, for the same cause of action, had filed a complaint in the
year 2014 and now again in the year 2025, the applicant is
attempting to file a case before this Hon’ble Tribunal to hide the fact
that the same is barred by limitation and cannot be entertained

before this Hon’ble Tribunal.

The answering respondents would like to state the true facts

s -V\O,T A ;!) regarding the said property:

al current owners being respondent no. 1 to 3 came in
SK. NAZRU! 'SLA Lo g resp
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Op WEC‘( &/ hat at the time of purchase of the said property, even though
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the said property was recorded as pukur (pond). The said

property admeasuring 12 kathas approximately out of which



around 4 kathas approximately of the property was already a

land which had naturally formed a land over which the private

respondents along with their family members have been residing
since 1981.

c. That to substantiate the said point the applicant is placing the

said documents before this Hon’ble Tribunal which are:

(i)

(ii)

(i)

(iv)

Residential Electricity Bill;

BSNL Landline Bill dated 1st May, 2003;

Gopalpur, Arjunpur No. 1, Gram Panchayat Tax receipt
paid by the private respondents for Tax on Land and

Buildings;

Occupancy Certificate issued by the Office of the Rajarhat
Gopalpur Municipality through the Chairman having its
Ref: 474/RGM-156/04, dated 21st December, 2004, the

said document records as stated herein:

“.]1 am to inform you that it has been realised in
accordance with the certificate of the local councillor that
your building has been completed before Panchayet period
when there was no proper infrastructure of passing
building plans. The completion certificate under the
provision of W. B. Building Act, 1993 used to be issued to
the buildings those are completed as per sanctioned plan
of this Municipality. In this connection this may also be
mentioned that I have no objection for providing of

necessary civic aminities to your premises by our
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Municipality or other bodies considering the situation. One

storied...”.

(v) Miscellaneous Receipt dated 08/04/2005, issued by Office of
the Rajarhat Gopalpur Municipality against the payment for
restoration of road destroyed for digging of road to lay the
water pipeline providing Municipal Water Supply to the private
respondent’s household at the said property.

(vi) Mass petition signed by the local residents.

Copy of all the above mentioned documents are annexed

herewith and marked as Annexure R/2 Collectively.

. That the answering respondents’ states that the respondent no.
1 to 3 and their family members have been residing at the said
plot with a tali (earthen tile} house since 1981 and the same
house were already in existence prior to their purchase. The
respondents herein place their reliance upon the said photos of
the said plot of the year 2022 and 2025. Which shows and also
proves the point that the respondents have not filled the pond,
the answering respondents had planted various trees like
coconut, banana, various shrubs and on that area only the land
owners have constructed a tin shed rooms. It is a fact that the
owners have not filled even a single area of the pond and have

only constructed on the land that was all along elevated.

Copy of the coloured google photographs of the said plot of
the year 2022 and current 2025 are annexed herewith and

marked as Annexure R/3 Collectively.



e. That an area of 8-9 kathas of the said property has been a pond
since long and the respondents shall continue to operate and

protect the said pond.

f. That the answering respondents’ states that a hearing was
conducted based on the wrongful complaint dated 20t May,
2014, that the answering respondents at present do not have the
copy of the report prepared by the Office of the BL&LRO against
the wrongful complaint raised by the applicant or Mr. Goutam
Majumdar. That the respondent is in a process acquiring the said
copy of the report which was passed in favour of the private

respondents.

The answering respondent crave leave of this Hon’ble
Tribunal to file the said report- against the wrongful
Compliant dated 20t May, 2014.

12. That the answering Respondents most respectfully submit that the
property in question, though historically recorded as pukur in
portions of the revenue documents, has undergone significant
natural transformation over several decades and has lost its
characteristics as a functional water body. The area originally

C r cla331ﬁed as pukur has been naturally filled through siltation,
™N 1A

Qurnulatlon of organic matter, and natural geological processes

3K, NAZRyy 2m '.;g .an extended period of time spanning several decades. The said
Arsa xouk
° 44719

'quéundwater recharge, and has effectlvely transformed into elevated
~. W ‘6%

“-th ST 2" dry land indistinguishable from the adjacent portions recorded as
pukur. Scientific assessment and hydrological evaluation would

conclusively establish that the property does not presently function



as a water body and does not possess the essential characteristics
that would warrant classification as a wetland or aquatic ecosystem

requiring protection under environmental legislation.

13. That the portion of the property which is recorded as pukur but only
on the revenue records various in actual the same constitutes as a
elevated, dry, non-agricultural land which has always remained

distinct from wet or low-lying area.

14. That the answering Respondents most respectfully submits that the
Respondent No. 9, Bidhan Nagar Municipal Corporation had called
the answering respondents for a hearing on 13t December 2025,
wherein, the respondents attended the hearing and submitted all
the documents whereas, without considering the same the
respondent no. 9 passed an order dated 31%t December, 2025,
purporting to direct cessation of development activities upon the
property of the answering Respondents and threatening punitive
action including demolition of structures, is wholly arbitrary, illegal,
unconstitutional, ultra vires, violative of principles of natural justice,
and liable to be set aside and quashed by this Hon'ble Tribunal. The
impugned order has been passed without affording adequate
opportunity of hearing to the answering Respondents, without
conducting any proper inquiry or investigation into the factual

N O 4} matrix, without application of mind to the relevant legal provisions

SK. i 4%nd documentary evidence, and in complete abdication of the
AZRU’ ’9{ o . . g0 ‘.
St4y\ statutory duties and obligations cast upon the municipal authority

4 der the relevant enactments.

WE o 6@5 “"That the impugned order passed in the hearing dated 13th December
= 2025 is vitiated by patent non-application of mind and suffers from

the vice of perversity inasmuch as it proceeds upon wholly erroneous



interpretation of the revenue records and cadastral classifications.
While it is admitted that the property bearing Dag No. 2242, J.L. No.
2, Mouza — Gopalpur, Block Rajarhat, P.S. - Narayanpur, District -
North 24 Parganas is recorded as pukur in the revenue records, the
Municipal Corporation has failed to appreciate the true character,
present condition, and legal implications of such classification. The
answering Respondents submit that the property in its present state
does not constitute an active, functioning water body capable of
serving ecological functions or requiring protection under

environmental laws.

16. That the impugned order has been passed in flagrant violation of the
principles of natural justice and in complete disregard of the
mandatory requirements of audi alteram partem. Therealter vide a
show-cause letter dated 15t December, 2025, the BL&LRO,
Rajarhat, North 24 Parganas, issued the perfunctory show cause
notice to the answering Respondents affording them a wholly
inadequate. The written submissions filed by the answering
respondents along with supporting documentation including
revenue records, survey maps, technical reports, and photographic
evidence demonstrating the present dry condition of the property

0 TA“"“ were not considered or adverted to in the impugned order. It is a
A

SK. NAZRU! | SL}WH established principle that violation of natural justice goes to the

Area Kotkc.y T ot of the matter and renders the impugned order void ab initio.
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Wwe S"E7; “That the answering respondents states that the impugned order
. passed by the respondent no. 9, in its second paragraph also records
that at the time of inspection, it was observed- “a house building is

under construction along the side of the pond”.
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Copy of the Hearing Notice, Show-cause notice and impugned
Order dated 315t December, 2025 are annexed herewith and

marked as Annexure R/4 Collectively.

That the Municipal Corporation has acted in excess of its
jurisdiction and in derogation of the statutory scheme governing its
powers and functions. The Municipal Corporation does not possess
any unbridled or arbitrary power to prohibit legitimate development
activities on private property merely on the basis of historical
revenue classification without conducting proper scientific
assessment of the present ecological condition and functional
characteristics of the land. The Municipal Corporation has failed to
apply the provisions which mandate scientific identification and
delineation of wetlands based on present ecological characteristics
rather than historical land records. Any action of the Municipal
Corporation affecting property rights of citizens must be founded
upon specific statutory provisions, must be preceded by proper
scientific inquiry and hydrological assessment, must afford
reasonable opportunity of hearing to the affected persons, and must

be supported by cogent reasons recorded in writing.

. That the impugned order is based upon superficial reading of

revenue records without any independent verification or scientific
assessment of ground realities. The Municipal Corporation has
mechanically relied upon the classification recorded in decades-old

revenue documents without examining whether the property

e n- ] ' . . . » :
gmﬁob::;' 3 //presently exhibits the characteristics of a functional water body. The
_ _‘ﬁ%:inicipal Corporation has failed to undertake any hydrological

/
& WE =3 ©Y survey, soil testing, depth measurement, water retention capacity

assessment, or ecological evaluation that would scientifically



establish whether the property qualifies as a wetland or water body

requiring protection.

20. The answering Respondents at the time of hearing orally requested
that an inspection be conducted by qualified environmental experts
and hydrologists to assess the present condition of the property, but
the Municipal Corporation arbitrarily rejected this reasonable
request and passed the impugned order based solely on historical

revenue classification.

21. That the answering Respondents family are the lawful owners and
possessors of the property bearing Dag No. 2242, J.L. No. 2, Mouza
- Gopalpur, Block Rajarhat, P.S. — Narayanpur, District — North 24
Parganas, having acquired the same through registered sale deeds
executed by the previous owners who possessed clear, valid, and
marketable title thereto. The answering Respondents have been in
peaceful, continuous, and uninterrupted possession of the said
property for several years and have been openly exercising all rights
of ownership. The property has been duly mutated in the names of
the answering respondents in the revenue records and all applicable
taxes and levies have been regularly paid. The title and possession

/6‘:1:2 of the answering Respondents have never been questioned by any

-~
'* % authority until the present motivated complaint was lodged by the
SK. NAZRUY 15 4 Applicant's client.
D Area Kolk,
R
2 Egn. No.447, 9 |.u
A ';‘:)?2% - @g the answering Respondents most respectfully submit that

%(a%l{her the West Bengal Inland Fisheries Act, 1984 nor the Wetlands
“(Conservation and Management}) Rules, 2017 nor any other
environmental legislation automatically ﬁrohibits all activities on
land historically recorded as pukur in revenue documents. The legal

framework for protection of water bodies is predicated upon



scientific identification of functional wetlands based on present
ecological characteristics including permanence of water, aquatic
vegetation, aquatic fauna, contribution to groundwater recharge,
and role in flood mitigation. A piece of land recorded as pukur in
historical revenue documents but which has undergone natural
transformation and no longer exhibits characteristics of a
functional water body cannot be subjected to blanket
prohibition without proper scientific assessment. The answering
Respondents submit that they are willing to cooperate with any
scientific inquiry or hydrological assessment that this Hon'ble
Tribunal may deem fit to order for determining the present ecological

status of the property.

23. That the answering Respondents have undertaken limited
development activities primarily on a portions of the property, which
constitute elevated dry land distinct from the erstwhile pukur
portions. The construction has been carried out in an
environmentally responsible manner, primarily utilizing only the
portion, and without causing any damage to any functional water
body or wetland ecosystem. The answering Respondents have
obtained necessary permissions from the local Gram Panchayat for

’ /\\\6_‘? 4 . construction of the same and have deposited requisite fees and
;* :

“charges.

p) Area Kojyg,, |

J Reg"- No. 4:7,2&. fThat the allegations contained in the Letter Petition to the effect that

— Xpi -

A 15,03 2%;‘; ! / @\fzé/ answering Respondents have illegally filled up a functional pond

\OA‘ rre ?f’/, 4nd have caused environmental degradation are wholly
: Ef% . misconceived and devoid of factual foundation. The said allegations

fail to distinguish between:

(a) historical revenue classification of land as pukur, and



(b) present ecological condition and functional characteristics of the

land.

25. The Applicant's client Sri Gautam Majumdar has deliberately
conflated these distinct concepts in order to create a false narrative
of environmental violation. The truth is that the property in its
present condition does not constitute a functional water body, does
not hold water permanently or seasonally, does not support aquatic
ecosystem, and has been naturally transformed into dry elevated

land over several decades through natural geological processes.

26. That the answering Respondents filed a detailed response along with
comprehensive documentary evidence including sale deeds,
mutation records, revenue -certificates, possession certificates,
survey maps showing topography and elevation, technical reports on
soil characteristics, photographic evidence demonstrating dry
condition of the land, and expert opinions on the transformed nature
of the property. The answering Respondents specifically requested
the Municipal Corporation to conduct -a joint inspection with
qualified experts including hydrologists, soil scientists, and

o environmental specialists to scientifically assess the present
‘{ Qs ] condition of the property before passing any adverse order. However,

S the Municipal Corporation, acting in an arbitrary manner,
K. NAZRUL 151,

ﬁArBa Kolxary completely disregarded these submissions and mechanically passed
Lgfﬁ?;fb:‘:nm ~Jan order on 31st December, 2025, based solely on historical revenue
8

\ 15.09.2029 _é_(-yclassiﬁcation without any scientific evaluation of present ground
A et o realities.

27. That the answering respondents submit that the right to property,
though no longer a fundamental right after the Constitution (Forty-
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Fourth Amendment) Act, 1978, continues to be a constitutional right
protected under Article 300A of the Constitution of India which
mandates that no person shall be deprived of his property save by
authority of law. The Hon'ble Supreme Court of India has
consistently held that any executive action affecting property rights
must satisfy the twin requirements of substantive reasonableness
and procedural fairness, failing which the same would be liable to
be struck down as unconstitutional. The impugned order deprives
the answering Respondents of their valuable property rights without
following due process of law and without any scientific basis for such

deprivation.

That the principles of natural justice constitute the bedrock of
administrative law and any administrative action affecting civil
rights or resulting in civil consequences must be preceded by
observance of these principles. The Hon'ble Supreme Court of India
in the landmark judgment in the matter of Maneka Gandhi versus
Union of India has held that the doctrine of natural justice is an
integral component of Article 14 and Article 21 of the Constitution
and cannot be excluded except by express statutory provision
enacted by the competent legislature. The impugned order dated 31st
December, 2025, suffers from gross violation of principles of natural
justice inasmuch as no adequate opportunity of hearing was

afforded to the answering Respondents and no scientific assessment

Area Kolka; was conducted before passing an order which has serious adverse
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administrative law which requires that administrative actions must
bear a reasonable nexus to the object sought to be achieved and

must not be excessive, disproportionate, or unreasonable in relation



to the circumstances of the case. The impugned order directing
complete cessation of all activities and threatening demolition of
structures is wholly disproportionate particularly when the property
no longer functions as a water body and when the answering
respondents have been primarily residing at the elevated portion.
Even if there were any concerns regarding the erstwhile pukur
portions, the same could have been addressed through specific
directions regarding those particular areas rather than impesing

blanket prohibition on the entire property.

30. That the answering Respondents submit that environmental
authorities must act in a fair, transparent, and accountable manner
based on scientific assessment rather than mere historical revenue
classifications. Administrative actions in environmental matters
must be founded upon scientific evaluation of present ecological
characteristics, expert opinion, credible evidence, and proper
application of environmental legislation rather than upon
unsubstantiated allegations or mechanical reliance on decades-old
land records. Principles of natural justice are of paramount
importance and any action taken in violation thereof would be liable
to be set aside. The answering Respondents submit that the
impugned order fails to satisfy any of these essential requirements
and deserves to be quashed and set aside by this Hon'ble Tribunal.

I

g

@RU!_- 31./.That the answering Respondents further submit that the
Area Koixz1
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—

| precautionary principle and the principle of sustainable

revenue records, particularly when the land has undergone natural
transformation and no longer exhibits characteristics of a functional

water body. The answering Respondents have been exercising their



property rights in a responsible manner primarily on the elevated
and naturally filled portions and are willing to cooperate with any
scientific assessment or reasonable environmental safeguards that

may be prescribed after proper inquiry.

32. That from the afore-mentioned facts, it is clear that the answering
Respondents are law-abiding citizens and property owners who have
been exercising their lawful rights in a responsible manner. The
answering Respondents are fully committed to environmental
protection and are not opposed to reasonable environmental
regulation based on scientific assessment. The answering
Respondents have been victims of a malicious campaign
orchestrated by the Applicant's client who seeks to advance his
private interests in pending property disputes by misusing the
environmental jurisdiction of this Hon'ble Tribunal and by creating
false narrative of environmental violation through deliberate

misrepresentation of revenue classifications.

33. That I have thoroughly gone through the contents of this counter
affidavit and I have fully understood the same and I am competent
to file and sign the instant Affidavit before this Hon'ble Tribunal on
behalf of the Respondents No. 1 to 3.

That the answering Respondents (i.e. Ms. Susanta Dey, Ms.

Sumanta Dey, and Ms. Sunita Mondal} state and submit that they

re ready and willing to undertake to cooperate fully with any

entific assessment, hydrological survey, or environmental

eﬁfﬁluation that this Hon'ble Tribunal may deem fit to order for

- ?)Q,’/ determining the present ecological status and functional
-

characteristics of the property in question.



35. In the facts and circumstances as stated above, it is therefore, most
respectfully prayed that this Hon'ble Tribunal may graciously be

pleased to:

(a) dismiss the Letter Petition dated 25t June 2025 filed by the
learned counsel for the Applicant on the ground of non-
maintainability, lack of locus standi, suppression of material facts,
abuse of process of law, and want of merit, with exemplary costs to

be paid by the Applicant to the answering Respondents;

(b) quash and set aside the arbitrary, illegal, and ultra vires order
dated 31st December, 2025, passed in the hearing dated 13th
December 2025 passed by the Respondent No. 9, Bidhan Nagar
Municipal Corporation, as being violative of principles of natural
justice, principles of administrative law, constitutional provisions,
and statutory provisions, and declare the same to be void,

inoperative, and of no legal effect whatsoever,

(c) direct the Respondent No. 9, Bidhan Nagar Municipal
Corporation, and/or any other appropriate authority to conduct a
scientific assessment of the property in question through qualified
experts including hydrologists, soil scientists, and environmental
specialists to determine the present ecological status, functional
characteristics, and classification of the property under applicable

environmental legislation;

(d) direct that pending such scientific assessment and final
determination, no coercive action including demolition of structures,
\

imposition of penalties, or initiation of criminal ‘{Jacg‘edi‘ngs shall be
§ [ a™

taken against the answering Respondents; /""—-'“""*«:f‘} ,?

——




(¢) permit the answering Res ondents to continue limited
N % elevated )

development activitigs o e éz,n-ga portions of the property which

constitute elevated 'dry non-agricultural land, subject to such

reasonable conditions as this Hon'ble Tribunal may deem fit;

(f) initiate appropriate proceeciings against the Applicant and his
client Sri Gautam Majumdar for filing false, frivolous, vexatious, and
motivated complaints and for abuse of the process of this Hon'ble

Tribunal, and impose suitable punitive costs upon them; and/or

(g) pass such other orders as this Hon'ble Tribunal may deem fit and

proper in the facts and circumstances of the case.
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VERIFICATION

Verified at Kolkata, West Bengal by the deponent above named on this
the _Ef' day of January, 2026, and say that the contents of this affidavit
made in paragraph nos. 1 to 35 are true to my knowledge information
derived from records and documents provided by the Respondents No. 1
to 3, and also contain the humble prayer and submissions which I verily

believe to be true and the rest are my respectful submissions before this

Hon'ble Tribunal.
g i .

DEPONENT
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Dt. 20 May, 2014,

To
The BLLRO,
Rajarhat, 24Pgs. {Northyj,

West Bengal,
Sir,

Sub :: Compliant of Jilling up an existing pond (pukur) under Dag No. 2242, J.L.
No. 2, Mouza - Gopalpur, Block - Rajarhat, Police Station - Rajarhat and
construction of residential building thereof and also by encroaching of 6
(Six) feet wide common Passage attached to the west side of the pond.

It is brought to your kind attention of the facts that the under noted persons have
flled up illegally a portion of existing pond (pukur) under the abovementioned Dag
No. and constructed residential building on the filled up portion of pond and also by
encroaching 6 feet wide common passage attached to the west side of the pond
without permission from the appropriate authority.

1} Kalipada Ghosh, S/ o, Lalit Mohan Ghosh, Kalipark, Gopalpur,

2) Sunita Mondal W/ o, Taraknath Mondal, Gopalpur, Udachal, 24 Pgs (North)
3} Sushanta Dey, S/0, Soumen Nath Dey, Gopalpur, Udachal,

4) Sumita Ghosh, W/o, Kajal Ghosh, 21 Roybahadur Road, Behala,

5) Sumanta Dey, S/o, Soumendra Dey, Gopalpur, Udachal,

6} Soumendra Das Dey, S/0, Shambhu Nath Dey, Gopalpur, Udachal.

It is also understood that the remaining portion of the pond will be filled up shortly
Jor their vested interest Jeopardizing the environmental balance.

In this context, it is intimated that the said plot is still recorded as pukur (pond) as
per your record, a photocopy of which is enclosed herewith for perusal,

Contd...P/2
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In view of the above facts, it is earnestly requested to please initiate necessary
measures to make free the 6 feet wide common passage from illegal encroachment
and to demarcate the passage for common use. I will pay the requisite charges as
per government rules if required for demarcation of the passage. It is also
requested to please keep constant vigil on the remaining portion of pond so that it
cannot be filled up for the sake of ecological and environmental balance.

Please acknowledge the same at your end and oblige.

Thanking you,
Yours faithfully

Ry

Gautam Majumdar,

Dag No. 2235, Kalipark, Udayachal,
P.O. - R/ Gopalpur,
Kolkata — 700 136.

Copy forwarded for information and necessary action please : —

a) The Chairman of R/ Gopalpur Municipariity

b} The Commissioner of Ward No. 6 of R/ Gopalpur Municiparlity

¢} The Officer-in-charge, Airport Police Station

d) To Kalipada Ghosh, Sunita Mondal, Sushanta Dey, Sumita Ghosh, Sumanta
Dey.

Enclo : Information of Dag No. 2242, J.L. No. 2, Mouza - Gopalpur, Block -
Rajarhat, police Station - Rajarhat issued by BLLRO, Rajarhat.

Site plan
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Receipt Number: 136

GOPALPUR ARJUNPUR NO. 1 GRAM PANCHAYAT
Rajarhat Panchayat Samiti : North 24 Parganas Zilla Parishad
Receipt for Collection of Panchayat Tax, Rates, and Fees for the Current Year

Taxpayer's Name: Swapna De, Wife of Late Ashok De, R/o Gopalpur
Serial Number in the Assessment List: 397 (Land & Building/Property)

Taxpayer’s Portion

Description of Tax/Fees Arrears (Until  ||Current Year (Until

Rupees||Paisa
Levied March) March)

[1. Tax on Land and Buildings
L

14 00
2. Tax on Professm Trade, or
Business

3. Vehicles " “ "
4. Other Fees/Rates j' II__H_
Total Amount in Figures —" ||]4 "00

Total Amount in Words: Fourteen Rupees Only.
Date: 28.01.1986

Sd/- Prahlad Chakraborty
Collector/Member in Charge of Tax Collection/Panchayat Secretary:

NOTE : Carbon paper with ink on both sides must be used.
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O ffice Gf The
Rajarljut-Bopalpur Municipality

RAGHUNATHPUR, KOLKATA-700059

& 1 2500.6531

Chairman ;

Tapash Chatterjee
Ref. o, 47!.pﬂ?;£z.zssg64

Vice-Chairman :

Bhiupati Sengupta

Date ...f/ﬂZﬁf.’:‘i ......

From . Chairman,
Rajarhat- Gopalpur Municipality

To : 5ri/Suft.. Srsanld 6%7 ...........................
............. ':C(cffac f < HCL!’ (e,

Sub : lssue of Completion / Occupancy Certificate of your building
situated under R. S, Dag No. 2242. ................. R. S. Khatian
No ....... 2.856. ... Mouza 72/, U!.... J L. NO e,
ps. il vt Dist. 24 Parganas (N).

Dear Sir / Madam,
Ref.CC/ /0370475

With reference lo your nolice ol completion daled ........ EXT VAR L S
| am to inform you that it has been realised in nccordance with the certificate ol the lncal
councillor that your building has been compleled belore Panchayel period when there was
no proper infrastructure of passing building plans.. The completion certilicale under the
provision of W. B. Building Act - 1993 used to be issued to the bulldings those ate
completed as per sanclioned plan of this Municipality. In this connection this may also be
mentioned that | have no objection for providing of necessary clvic aminities to your premises
by our Municlpallty or other bodies considering the situation. g% Stoned,

Thanking you,
Yours faithlully, ,

//&/ (Chairman)

Copy lo:
N S A E. [RGM)
N} Counciller (Winrd No ... ..q_ ) "APASH CHATTEﬁm
C[th’""ﬂhﬂ

Tajarbat-Gooalpur Munscugalig,
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To,

The Municipal Commissioner,
Bidhannagar Municipal Corporation,
Bidhannagar, Kolkata

AND

The Block Land & Land Revenue Officer {(BL&LRO),
Rajarhat Block,
North 24 Parganas

DATE: 07.06.2024

Subject: Mass Petition regarding long-term peaceful possession and residence of Smt. Sunita
Mondal, Sri Sushanta Dey, Sri Sumanta Dey, Smt. Sumita Ghosh and their family members at Dag No.
2242, Khatiyan No. 4959, 4960, 4961 and 4962

Respected Sir/Madam,

We, the undersigned residents and inhabitants of the locality/neighbourhood, do hereby most
respectfully submit this mass petition cum representation letter before your good office to bring to
your kind notice certain facts regarding the long-term residence and peaceful possession of certain
members of our community at the land bearing Dag Number 2242 under Khatiyan Numbers 4953,
4960, 4961 and 4962, measuring a total area of 12 Katha 2 Chatak.

We wish to humbly bring to your kind notice that Smt. Sunita Mondal, Sri Sushanta Dey, Sri Sumanta
Dey and Smt. Sumita Ghosh, along with their respective family members, have been residing
continuously and peacefully at the above-mentioned property for the past approximately 40 to 42
years. Lt. Smt Swapna Dey mother of the present land owners, purchased the said property around
the year 1981, and since then they have been in continuous and undisputed possession of the same.
Prior to their purchase, the erstwhile owners were residing on the said land, and the property has
thus been continuously occupied and inhabited for several decades even before the current owners
acquired it.

It is pertinent to mention that at the time when the above-named persons purchased the property
around 1981, there already existed certain kacha houses and structures on a portion of the land
measuring approximately 4 Katha 6 Chatak. These pre-existing structures were already present on
the land prior to the purchase by the current owners. Most significantly, we wish to state that this 4
Katha 6 Chatak portion of land had already been naturally filled up and elevated long before the
current owners purchased the property. The natural filling and elevation of this portion occurred
through natural processes over a period of 60 to 70 years or more, well before 1981.

Neither the current owners nor the erstwhile owners nor any of their family members have ever
undertaken any artificial filling or earth-filling activities on this 4 Katha 6 Chatak portion of the
property. The land attained its present elevated level purely through natural sedimentation and
geological processes over several decades.

During the entire period of their residence, the above-named persons and their families have
conducted themselves as law-abiding and responsible citizens, maintaining peaceful possession of
the property and cordial relations with all members of the community. They have never been




3X

involved in any dispute or controversy with neighbours or other residents, and no complaint or
objection has ever been raised against their residence or possession of the said property.

We, the undersigned residents of the same locality, being fully conversant with the facts and
circumstances, do hereby certify and confirm that Smt. Sunita Mondal, Sri Sushanta Dey, Sri Sumanta
Dey, Smt. Sumita Ghosh and their families have been residing continuously at Dag No. 2242 since
around 1981 without any interruption, and that the 4 Katha 6 Chatak portion of land had been
naturally filled up decades before their purchase through purely natural processes without any
artificial intervention by them or their predecessors.

The purpose of submitting this mass petition is to formally place on record the factual position
regarding the long-standing residence and possession of the above-named persons and to clarify the
natural character and history of the land in question, in view of the facts stated hereinabove, we
humbly pray that your good office may kindly take cognizance of this representation and consider the
same as credible evidence of their continuous peaceful residence spanning over four decades.

We shall remain grateful for your kind consideration of this representation.

Thanking you,

Yours faithfully,

SL NAME EPIC NO. SIGNATURE MOBILE NO.
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SITE PI AN OFR.S DAG NO -
02.R.S NO-140,P.S - f\IRI‘()I\I DIST -24 PARGANAS
(N),UNDER - RAJARHAT GOPALPUR MUNICIPALITY.

J.LNQO -

2242(p), A'T MOUZ

PURCHASED PLOT SHOWN IN RED BORDER

R.S DAG NO - 2235

SCALILL -1"=20"-0"

o-e0t

1)

o

! At

2242 (P)

R.S DAG NO

KH-CH-S.F.T
09 - 08- 22

(M/L)

R.5 DAG AREA 14
CoLouR | #-= 2 OWNER § NAME SEe TR TCh EFT

wraz (1) | TSURITA MONDAL 9500|103 | 00 [18 |(M/L)D

25TP) | SUSHANTA DEY 05.00] 03 [ 00 |18 _[tM/LD

2737 (F) [ GUMITA GHOSH D5,00] 03 | 00 [18 [KM/LD

Fe{P1) SUMANTA DEY 05,00) 03 | 00 |18 [(M/L)
TOTAL 20,00 12 | 0% | 27 |(ASPER RECORD)
TOTAL 23.00] 43 | 15 |17 }{ASPER PHYSICAL)

A - GOPALPUR

COPYBY

J. ALY
NARAYANPUR
KOL-136
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BIDHANNAGAR MUNICIPALJgORPORATION
HQ-POURA BHAVAN, FD-415A, BIDHANNAGAR, KOLKATA - 700106
Website : www.bmcwbgov.in
BILL FOR PROPERT TAX / SERVICE CHARGE

Bilf Number: BMC/2019-2020/033136 Bill Date: 15/05/2019 Financial Year: 2019-2020
Assessee Name: | SUSANTA DEY Assessee Number: 2003316536 -
Holding Address: { 8,BLOCK NO-C,56,Gopalpur Holding No. 56

Billing Address: | 6,BLOCK NO-C,56,Gopalpur

Current s Annual Charges . )
Annual Valuation Annual Holding Tax Atrear Dues uplo Adjustment Interest dye to Arrear Penalty Total Payable (T)
i @ March 2019 (3 K9] 4] () { within Due Date }
310 52 0 1] 0 o 48
Quarterly Tax Break up *{Rounded off to nearest Rupees}
Holding Tax () Garbage Tax ) Sewerage Tax X} Water Tax ) Gross Amount (%) Quarterly Rebate(5%)3) Net Amount (T)
13 0 ¢ 0 13 1 12
* For Bank use only : HDFC BANK LTD.  A/C- BIDHANNAGAR MUNICIPAL CORPORATION: BIDHNGMCRN
' Quarterly Amount Payable | Amount Payable
Quarters Gross Amount{Z) Amear Tax () Rebate (@) within Due Date®)|  afler Due Date®) Due Date Bank Seal
15t (Apr-Jun) 13 0 L 12 13 31/07/2019 /2 7 ——
| 2nd {Jul-Sep) 13 0 1 12 13 '30/09/2019
3rd (Oct-Dec) 13 1 4] 1 ; 12 13 311272019
4th (Jan-Mar) 13 0 1 12 i 13 31]03!20%6)q
« 2 . : -3 »
Ganeratsd On:  16/5201% 09:59:06 AKA TR s o
* Ploase pay your Property Tax / Sarvice Charge at any HOFC Bank (from 11AM - 3PM of working i'.lay) located under Bldhannagar Municipa! Corporation )l!‘/

Area and Borough Offices { BOROUGH- 1,)I & lll- FOR RAJARHAT AREA ASSESSEE ONLY)

JOINT MUNICIPAL

The abave tax and arrear cafculated based on the data avallable from 2013-14 t'n.} 2016-19. Dues, If any found In stibsequent periad will be recoverable lrom assesse, COMMISSIONER




BIDHANNAGAR MUNICTPAL CORPORATION

HQ-POURA BHAVAN, FD-415A, BIDHANNAGAR, KOLKATA - 700106
Website : www.bmcwbgov.in

BlLL FOR PROPERTY TAX { SERVICE CHARGE
Bill Number: BMC/2025-2026/039215 Bill Date: Z1/04i2025 Financial Year: 2025-2026
Assesseo Name: | SUSANTA DEY | Assessee Number: 2003316536
Holding Address: | 6,BLOCK NO-C,58,Gopalpur Hoiding Na, | 56
Billing Address: | 6,BLOCK NO-C,56,Gopalpur 3 B
Current Charges N
Annual Valuation Annual Holding Tex | Arrear Dues Lpto March Adjustiment Interest due lo Arear Penalty TotM Payable {T)
® 2025 i 4] g, @ { within Due Date |
310 52 184 1] 18 18 276
Quarterly Tax Break up *(Rounded off to nearest Rupees} _ o
Holding Tax (%) Garbage Tax (T} Sewerage Tax ) Waler Tax () Gross Amount {3} Quarierly Rebale{5%)) Kel Amount (T}
13 1 0 15 1 14
< For Bank use only : HDFC BANKLTD, A/C- BIDHANNAGAR MUNICIPAL CORPORATION: BIDHNGMCRN
Arrear Taxi®) Quarierly Amount Payable Amount Payable
Quartars Gross Amount®) (e pora) | Rebate®® | wilhin Due Date(?)| afier Due Data(@y| Ov® 02 ol
15t {Apr-J 15 220 1 234 235 30/06/2025 )
LA 114181014792
2nd (Jul-Sep) 15 0 1 14 15 3010912025 AL
B 114181014792
PAID
3rd (Oct-Dec) 15 ] 1 14 15 311212025 114181014792
PAID
4th (Jan-Mar) 15 o 1 14 15 31/03/2026 144181014792

Genaralod On 2671217025 10 1257 AM

* Please pay your Properly Tax | Service Chargas at any HDFC Bank {from 11AM - 3PM of all working day) located under Bidhannagar Municlpal
Corporation Area and Borough Offices { BOROUGH- 1,1 & 1 1- FOR RAJARHAT AREA ASSESSEE ONLY}

‘nu uhen Iu and arvear calculated blud on the data lvalilbh upic 2024-25, Duss, If sny found in subsequant nlagc will ba recoversd from stsessee.

and A

,ifanyin A v

! Property tax will ba reflacted in next Propasty tax bill.

[¥F) CHALLAN:4thQtr 2025-2026 |

ParizLlars ; _|

_Amounl(?i] Cheque No.

D —

JOINT MUNICIPAL
COMMISSIONER

Sigrature

1 1
| 1 e
| Assessee Number | 2003316538 ITaxRI I | Cheque Date i '
Mobils No. |9038350604 [ Totalt@ | | Drawn on | PAID
Emait | o i, [ AointnWords Ledger/Voucher No. | BMC-Pr25-2610156860 Tigllares
Date of Depasit | | INCNo.  (BMC)  BIDHNGMCRN | _
G CHALLAN : 3rd Qtr 2025-2025—| Pam-u..lars_-_ _ ' Amount@®)| ChequeNo. | Signature B
Assessee Numbar i 2003316536 |Tax(t3| | Cheque Dale
Mobile No. |9038380604 | Totat®) i ) ] Drawn on _ I BAID
1 — i = o —— |
Emal] | Amount i Werts | LadgerfVoucher No, [BMC-PT/2s-2610156858 | HEIIDLATE
Date of Deposu | i |asc No. (BMC) |  BIDHNGMCRN |
@ CHALLAN: 2nd Qtr 20252026 | Particulars | Amount®) Chegue No. ' ST Signature
Assessee Number 1 2003316536 [TaxiT) |Chaqua Dale T |_ - |
E S —— e e — - i = f
Mobile No. | 8038380604 Total(®) [ |Drawn on | PAID :
Email Amount In Werds |LedgerNouc£é:J;_ B_M?::Pms-zsmsaa__ eIneTe |
Date of Deposit | B ! e ml _ AJC Na, (BMC)|  BIDHNGMCRN i
@) CHALLAN:1stQir 20252026 |  Parculrs | Amountr Cheque No. e ] Signature
Assessee Number ] 2003316536 |Tax(®) | | Cheque Date : B | ' 1
A I S |
Mobile No. | 9038380604 Total(%) | { Drawn on | | B3l
IEmail | __| Amoumt In Werta | LedgerVoucher No, |BMC-PTr25-2610156857 | Uit e
| Date of Deposit | Iy - |ACNo.  (BMC)|  BIDHNGMCRN | '
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District : North 24 Parganas Khatian No. 4962 [ 1507002 ]
Mouza — Gopaipur J.L. No. 2 P.S. Rajarhat

1. Tax— Rs. 4.00
2. Area of the Land — 0.07 Acre 3. Total Dag No. 2

4. Description of the Possessor 5. Right 6. Remarks

Name Sumanta De Raiyat
Father Soumendra Dey

Address Gopalpur, Udayachal

7. Description of the Possessor

Plot no. Nature of Remarks Toial Share of Share of the land of
tand tand present the Raiyat
in Acre. Raiyat Acre Hector
2241 Danga 0.30 0.0278 0.02
2242 Pukur 0.30 0.1667 0..05
Total Dag 0.07

Fees Received - Application Fee : Rs.10, Authentication Fee : Rs. 10 x 1, Total fee : Rs.20, Copy No. 16308
Page 1 of 1 30.102017 11:08 AM
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" District : North 24 Parganas Khatian No. 4961 [1507002] |
Mouza — Gopalpur J.L. No.2 P.S. Rajarhat
'1.Tax- Rs. 4.00 "
| 2. Area of the Land — 0.06 Acre 3. Total Dag No. 2
4. Description of the Possessor = 5. Right 6. Remarks |
| Name | Sumita Ghosh Raiyat |
Father Kajal
Address | 21, Roybahadur Road, Behala
! | |
7. Description of the Possessor '
Plot no. Nature of Remarks Total Share of Share of the land of
land land present the Raiyat
! in Acre. | Raiyat Acre Hector |
2241 Danga 030 | 00277 | 001 |
2242 Pukur 0.30 0.1667 0..05
i
|
|
: i ) -
Total Dag ;

Fees Recaved : Application Fee : Rs.10, Authertication Fee : Rs. 10 x 1, Total fee : Rs.20, Copy No. 16306
30.10.2017 11:08 AM
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District : North 24 Parganas Khatian No. 4960 [ 1507002 ]
Mouza - Gopalpur J.L. No. 2 P.S. Rajarhat

1. Tax— Rs. 4.00
2. Area of the Land — 0.07 Acre 3. Total Dag No. 2

4. Description of the Possessor ' 5. Right 6. Remarks

Name Susanta De Raiyat
Father Soumendra Nath Dey

Address Gopalpur, Udayachal

7. Description of the Possessor

Plotno. | Nature of Remarks Total Share of | Share of the land of |
]
land land present | the Raiyat
in Acre. | Raiyat Acre Hector
|
2241 Danga | 0.30 0.0279 0.02 |
| ! '
| {
2242 Pukur 0.30 0.1667 0..05
|
' [
|
i
!
ol Dag AT R

Fees Received : Application Fee : Rs.10, Authentication Fee : Rs. 10 x 1, Total fee : Rs.20, Copy No. 16305
Page 1 of 1 30.10.2017 11:08 AM



BT ve wae JURSIE M- gy,

. ANTY

ﬂ [ seodcoy ) E"ﬁg"

2SN

CIRA- ¢y FIHM- Y- WS E,"‘{ffg

() WEI- oo brat

(2) sfm 9fmm(a) - .09 () 6 "MW Mam- 2

(8) WO TR frme (¢) T¥ («)

- e wgw

E IR

firer- STATARY

- CTPAESem, 8 24 srasrepp -

(3) *oamA o sl oy

ST iR AT ot wgr O (I T W W m
M) s sy I S
RO AfFsyr
L7 e o
118y T 090 0,034} 0,03
18y VLT oo ©. 544 o.0¢
GG S Team- 9¥ wm 0.09

Fees Received Applicalion Fee ; R, 10, Authentication Feg - Rs. 10x 1, Tolal fee ' Rs 20 Copy No 118394

Pagey of s Uofsof10%9 3109 AM



| District : North 24 Parganas Khatian No. 4969 [ 1507002 ]
Mouza — Gopalpur J.L. No. 2 P.S. Rajarhat
1. Tax— Rs. 4.00
2. Area of the Land — 0.07 Acre 3. Total Dag No. 2
4. Description of the Possessor 5. Right | 6. Remarks
Name Sunita Mondal Raiyat
Father Taraknath
Address Gopalpur, Udayachal, North 24 pgs.
7. Description of the Possessor
Piot no. Nature of Remarks Total Share of Share of the land of
land land present the Raiyat
in Acre. Raiyat Acre Hector
2241 Danga 0.30 0.0278 0.02
2242 Pukur 0.30 0.1667 0..05
|
|
i
Total Dag 0.07

Fees Received : Application Fee : Rs.10, Authentication Fee : Rs. 10 x 1, Total fee : Rs.20, Copy No. 16304
Page 1 of 1 30.102017 11:08 AM
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: Fax: 23584235

Bidhannagar Municipal Corporation

Pourn Bhawan, 1'D-d ISA. Secior [11, Salt VLake, Kolkata - 700106

Memo No, L4 /BMCIGS/ 2008 Date: Oy . 12 2eis

To,
LAN Owuers), Occupier(s) & Developergsy o
Dag No-2242, N, No-Z..Monm-fiup.-:lpur.
Rlock-Rajartn, I’.S-Nnmyanpur.
Rolkata-700136, Wan No-04.
2. Susanta Dey.
3. Swmani ey,
TSunita Mondal,
Tarak Bantb  ane Uldnvachal,
2.0, Gopalpur, 1,8, Narayanpur
Kolkata-700136
Mobile No-8120603815 )

S.Goutam Majumder,

Kali Park, Udyachal,

P.O-Rajarhai Gopalpur, P.S-Narayanpur,
Kolkata-700136,

Rer: Original Application No-141/2025/FZ in connection with Anil Kumar Arya Vs
The State of West Bengal,

Sub: Hearing in cannection with the alleged “)Hegal filling of Waterbody™ carried out
at ihe location in Plut No- Dag No-2242, J.N. No-2, Mouzn-Gopalpur, Block-
Rajarhat, P.S-Narayanpur, Kolkata-70013¢ Ward No-04 under Bidhannagar
Municipal Comoration.

With reference 1o the above and in cannection with alleged *Nlegai filllng of Waterbody™ carried out at the location in
Plot No- Dag No-2242, J.N. No-2, Mouza-Gopalpur, Block-Rajarhat, P.S-Narayanpur, Kolkata-700136 Ward Nu-04
under Bidhannagur Municipal Corporation, a hearving will be held on the 13/12/2025 a1 02:20 ire in the chamber of the
Commissioner, Bidhannagar Municipal Corporation, Pour Bhawan, 4" Noor, FD-415A, Sector-1H, Sait loke City,Kolkata-
700106,

You are rvequested to remain present in the aforesaid hearing with relevant documents related to the
aforementioned matter,

SuhiorLiaw Officer v S

) Bidhannagar Municipal € ampor;
nM /BMC/GS2025 Date:
Copy forwagded for information 1o;

I MMIC(LAW), Bidhannagar Municipal Corporation,

2. Joint Muypicipal Commissioner, Bidhanaagar Municipal Corporation,

3. Chier Eng%tec » Bidhannagar Municipal Corporation,

4. The Block LWW Reforns Officer, Rajarhat Block, Noth 24 Parganas. (With o request (o be present et the
time of hearing or to s cQaBrleprcscnlntivc).

5. Excentive Engineer (B8/P), Bi anstagar Municipal Corporation,

6. Lxeculive Engineer (Demolition) Idhannagar Municipal Corporation,

7. S8riNitya Gopal Girf (A/E), Bidhanna Municipal Corporation (To be present at the time of hearing),

8.  Sri Nirmalendu Sen, (Surveyor), Bidhan’l%m%:uicipal Comoration (To be present at the time of hearing),

9. Assistant Engincer ( Borough-1), Bidhannagar M igipal Corporation (To be presentat the time of hering),

10. PA to Hon'ble Mayor, Bidhannagar Municipal Corporlgn,

1. PA 10 Commissioner, Bidhannapar Municipal Corporation,

12

+ Anil kumar Arya, 4871, Hari Mohan Dutta Road, Dum Dum, Kolknje-?(}ODEH.

Senior Law Offieer
Bidbannag w Municp Corporation



1N
Government of West Bengal
Office of the Block Land & Land Reforms Officer,
Rajarhat, North 24 Pgs.
Memo No. 1278 /BL&LRO/RHT/2025 Date :15.12.2025
To
1} Kalipada Ghosh
$/0. - Lalit Mohan Ghosh
Gopalpur
) Sunitn Mowdal
WO, - Turaknath
Gopalpur
)" Sushanta Dey
S/0. - Soumendra Nath Dey
Gopalpur
4) Sumanta Dey
$/0. - Soumendra Dey
Gopalpur

Sub: Show Cause Notice u/s 4C(5) of WBLR Act, 1955 in respect
of unauthorized conversion of land

After receiving a complain from Bidhannagar Municipal Corporation vide Memo no.

4880/1(12)/BMC/GS/2025 dtd. 04.12.2025 & prima facie reporting from the joint
inspection of' Revenue Inspector of the concerned G.P. alongwith Asst. Engincer and Surveyor of
Bidhannagar Municipal Corporation, it appears that You arc involved in committing offence w effect
alicration in the character or mode of use of land of some portion of the below mentioned plot Plot

No. 2242, classified as ‘pukur* with tota) aven 0.30 acre under Mouza- Gopalpur. J.L No.-#12 by

illepal filling of water body by constructing residential house and under construction building

over this plot,
Hence, you are asked either to produce conversion cerfificate issued from the competent authority or
to stop the said activity immediately and restored the said land to its previous position within Seven

(07) days from the date of receiving of this letter, otherwise actign will be taken against you us per

law., \X {\x
)
Block Land & Mlieer,
Rajarhat, North 24 Pargnnas
Assistant Director
Memo No, /Bh&LRO/RHT/2025 BlGck Lo e i EDute :15.12.2025
Copy to : Refarhal, North 2 porgey "

1. The A.D.M.& D.L.&L.R.ONNorth 24 Parganas for information
2. The Senior Law Officer, Bidhahgagar Municipal Corporation

Block Lamd & Laod Reforss Cleey
Rajarhat, Nortl 24 Pfargioas



e 'Icl' 2334-0314
ot Fax: 2358-34233

Bidhannagar Municipal Corp(}ratl
Poura Bhawan, =D-4135A, Sector 111, Salt Lake, Kolkata - 700106

Memo No. «, ., | /BMC/GS/20I5 Date:

Ta,
1.All Owner(s), Occupicr(s) & Develuzar(s) of
Dag No-2242, J.N. No-2, Mouza-Guopilpur,
Block-Rajarhat, P.S-Narayanpur,
Kolk'm 700036, Ward No-04,
2. Susama Dey,
3. Sumanta Dey,
‘4 Sunita Mondal,
Tarak Boral Lane, Udayachal,
P.O. Gopalpur, P.5.- Narayanpur,
Koikata-700136,
Mobile No-8420603815.

Ref:- Unauthorized construction & il egal filling up of Waterbody carried owt at the location in Plot No- Dag Ne-2242, J.L.
62, Mouza-Gopatlpur, Block-Rajarhat, P.S-Naravanpur, Koilata-700136, Ward No-04 under Bidhannazar Municipal
Carporation.

Sub:- Reasoned Order Vide No-632/GMC/LAW/NGT/POND/2025 dated-29/12/2025 on the basis of complaint and
hearing was conducted on —13/12/202%,

On the basis of complaint reczived at Bidhannagar Municipal Corporation, hearing was held on-13/12/2025 in
the chamber of the Conunissioner, Bidhannagar Municipal Corporation, Poura Bhawan, 4"' Floor, FD-415A, Sector-i11,
Salt lake City,Kolkata-700106; a copy of the Reasaned Order Vide No-632/BMC/LAW/INGT/POND/2025 dated-
29/12/2025 passed, is enclosed herewitl:.

You are requested to take necessary action from your end.

£cr£2La\\:£C;ﬁEccr J‘s%/ /Lf LT

Bidhannagar Municipal Corpo ation
Enclo: As stated above.

Nemo No- IBMC/GS/2028 Date:
Copy forwarded for information to:

1. "MMIC {LLAW), Bidhannagar Municipal Corporation.

2. Juu-ﬂ\’lumu])nl Commicsioner, Bidhannagar Municipal Carporation.

3. Chicf Engineer, Bidhanragar Municipal Corporation.

4. The Block Land & Land R= onms Offi icer, Rajarhat Block, Noth 24 Parganas.

5. Executive Engineer (B/P). -Bidhannagar Municipal Corporation.

6. Executive Engineer (filegal uons(uctmn), Bidhannagar Municipal Corporation.

7. PA to Hon'ble Mayor, Bidhannugaﬂ\-lqnicipal Corporation.

8. PA 10 Commissioner, Bidhanagar Muni\apa Corporation.

9. Aail Kumar Arya, 48/1, Han Mohan Dutta RoadDum Dum, Kolkata-700028.

10, Gowtam Majumder, Kali Park, Udyachal, P.O- R’\h‘ha[ Gopa]pur P.S-Narayanpur, Kolkata-700136.

N

.

Séniar Law Officer
Bidhannagar Municjpal Corporation
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Bidhannagar Municipal Corporation

Poura Bhawan, FD-413A, Scctor 111, Salt Lake. Kolkata — 700106

Order No- & 5.7 /BMC/LAW/NGT/POND/2025 Date:-2 I/ .L-"J/-i 4%

ORDER

The instant proceeding is drawn upon receipt of several complaints of illegal filling up of
water body at Dag No-2242, J.L No-02, Mouza-Gopalpur, Block-Rajarhat Gopalpur, P.S-
Narayanpur, Kolkala-700136, Ward No-04 under Bidhannagar Municipal Corporation
received from the Ld Advocate Mr Anil Kumar Arya.

On the basis of the complaints, one physical inspection on 21.11.2025 by the officials of
the Corporation was done at Dag No-2242, J.L No-02, Mouza-Gopalpur, Block-Rajarhat
Gopalpur, P.S-Narayanpur, Kolkata-700136 and Ward No-04 under Bidhannagar
Municipal Corporation. At the time of inspection, it was observed- “a house building is
under construction along the side of the pond.”

Thereafter, another joint physical inspection with the officials of the BL&LRO, Rajarhat
was arranged on 28.11.2025 at the time of the physical inspection, it was observed by
the officials of the BL&LRO, Rajarhat that:-

i) As per LR ROR, it is found that LR plot no 2242 of Mouza-Gopalpur, J.L No-
02 is classified as ‘PUKUR?’ with area 0.30 acre.

ii}) From enquiry it is found that about 0.15 acres out of total 0.30 acres of land
remained as ‘PUKUR’ & the rest 0.15 acres land occupied by the raiyats by
constructing residential house and under construction building.

iii) It is also to be mentioned that, the said rayats failed to produce any
conversion certificate for such conversion in this regard.

The observations at the time of physical inspection by the officials of the Bidhannagar
Municipal Corporation are that:-

i) An old tile shaded brick structure is existing & the owners are living there,
and
ii) One partly construction of a resideatial house building up to lintel height is

existing were noticed.

Prior to that, a Stop Work notice vide Memo No-BMC/BPN/2025/1C/994 Dated-
22.11.2025 had been issued to the owners/occupiers of the alleged unauthorized
structure situated at the subject plot of land. Thereafter, a notice of hearing vide Memo
No-4880/BMC/GS/2025 Dated-04.12.2025 was issued to the occupiers/owners of the
subject plot.

At the time of hearing on 13.12.2025, the owners/occupiers of the subject plot were
represented by Sri Susanta Dcy and Sri Tanmoy Mondal S/o- Sunita Mondal who
submitted some documents relating to photocopies of receipt of Panchayat tax,

Page 1 of 3
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Bidhannagar Municipal Corpo ration
Poura Bhawan, FD-315A. Sector 111, Salt Lake, Kolkata — 700106

‘ompletion Certificate vide no-CC/1037/04/05 dated-15.12.2004, Property tax of
lidhannagar Municipal Corporation, three copies of Parcha of Dag No-2242 recorded as

PUKUR" and an Electric Bill.

In being questionad at the time of hearing, with respect to the structure which is being
rected at the site in question, any sanctioned building plan has been obtained from any
\ppropriate authority or not, the attendees could not give any satisfactory reply. The
structure at the site in guestion has been erected without any sanctioned building plan
ssued by any authority and the site in question is recorded as “PUKUR".

“he submitted documents( at the time of hearing) have been verified and it has been
ound that the R.S Dag ne-2242 is rccorded as ‘PUKUR’ and owners/occupiers of the
subject plot in question have crected the alleged unauthorized construction illegally

illing up a portion of a pand.

Jnder the above facts and circumstances, it appears that an unauthorized structure has
seen erected by the owrers/occupiers in a water-body as also revealed in the joint
shvsical inspection conducted by the officials of the BL&LRO and this Corporation.

¢ also appcars that the ercction of such structure without obtaining any valid
sanctioned building plan from the Corporation is a gross violation of the provisions of
the West Bengal Municipal Corporation Act-2006 as well as West Bengal Municipal
Building Rules, 2007.

Il also appears that the plot of land on which the structure was erected is recorded as
PUKUR" for which no conversion from any appropriate authority was obtained prior to
such construction. It is a settled principle of law that without any conversion of the
character/classification of land from ‘PUKUR’ to ‘BASTU’ from appropriate authority, no
one can carry out any cor.struction work.

The undersigned being the Competent Authority under the West Bengal Inland Fisheries
Act, 1984 and Municipal Commissioner of the Bidhannagar Municipal Corporation,
governed under the West Bengal Municipal Corporation Act, 2006, hereby directs the
occupiers/owners of the size in question as follows:-

(1) ‘STOP ORDER’ against your construction at the subject plot of Dag No-2242, J.L No-
02, Mouza-Gopalpur, Block-Rajarhat Gopalpur, P.S-Narayanpur, Kolkata-700136
and Ward No-04 under Bidhannagar Municipal Corporation.

(2) “TO DEMOLISH’ the unauthorized structure erected on the subject plot of Dag No-
2242, J.L No-02, Mouza-Gopalpur, Block-Rajarhat Gopalpur, P.S-Narayanpur,
Kolkata-700136, Ward No-04 under Bidhannagar Municipal Corporation without any
prior approval from the Corporation and without any sanctioned building plan within
4 (four) weeks from thc rcecipt of this order failing which this Corporation will be
compelled 10 take appropriate steps without any further reference as per ‘provisions

Page 2 of 3
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Bidhannagar Municipal Corporation
Poura Bhawan. 'D-415A, Sector 1, Salt Lake, Kolkata — 700106

of relevant rules and Acts to demolish the unauthorized structure and recover the
expenses of such demolition from the occupiers/owners as per provisions of West
Bengal Municipal Corporation Act, 2006.

(3} “TO RESTORE’ the ploi of Dag No-2242 to its original character, of PUKUR’ after
such demolition within a subsequent period of 4(four) weeks thereafter failing which
this Corporation will be compelled to take appropriate steps without any further
reference as per provisions of the West Bengal Inland Fisheries Act, 1984.

(4) Failing to restore the site in question to its original character, the Corporation will be
compelled 1o take appropriate steps and recover the expenses of such restoration
from the occupiers/owners under the prevalent laws.

(5) The Executive Engineer (Illegal Construction) is hereby requested to do the needful to
lodge an FIR against unauthorized construction being carried out at the time of the
sie n question without any sanctioned building plan and prior approval from this
authority as per provision under West Bengal Municipal Corporation Act, 2006.

(6) Since this unauthorized construction has been erected on the PUKUR’ is in clear
violation of the provisions as contained under section 17A of the West Bengal Inland
Fisheries Act, 1984 and relevant provisions of West Bengal Land Reforms Act, 1955;
all charges(s) be specifically incorporated in the same FIR.

All concerned are to be informed accordingly.

\%q,h&.
3007

Commissioner
Bidhannagar Municipal Corporation

Page 3 of 3
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GENERAL POWER OF ATTORNEY

KNOW ALL MEN BY THESE PRESENTS that I, 1. SMT. SUNITA
MONDAL, wife of Late Tarak Nath Mondal aged about 55 years,
by occupation - Housewife, 2. SRI SUSHANTA DEY, son of-
Somendranath Dey, aged about- 51 years, by occupation- Service
3. SRI SUMANTA DEY, son of - Somendranath Dey, aged about
45 years by occupation- Service, all residing at Udayachal, Tarak
Bora1 Lane, P.S. Narayanpur P.O. Rajarhat Gopalpur, Kolkata-
700136 do hereby SEND GREETINGS on 20th Day of November,

2025 to all 1o whomsoever may come




AND WHEREAS we have decided to appoint, nominate and coﬁs.;..i‘:l—"ﬁ_.l_fg SRI
TANMOY MONDAL, son of Late Tarak Nath Mondal, aged about 32 years,
by occupation Service, residing at Udayachal, P.S. Narayanpur P.O.
Rajarhat Gopalpur, Tarak Boral Lane Kolkata 700136, to do act and
perform all necessary activities with regard to our above said residential
area situated at Udayachal, Tarak Boral Lane, P.S. Narayanpur P.O.
Rajarhat Gopalpur, Kolkata- 700136 in our name and on our behalf and
to do all other acts, deeds, things and matters in our name as our true

and lawful CONSTITUTED ATTORNEY in the manner following

NOW THIS POWER OF ATTORNEY WITNESSETH AS FOLLOWS ; -

1. TO PREPARE any application, petition, written statements, written
objection, and other ancillary paper and documents on account of any
case, suit, and proceedings for submitting before any competent court

of law after endorsing signature for and on our behalf.

2. TO SIGN AND EXECUTE any papers and documents for filing before
the competent court of law or forum for the Right, title and interest
for us inchuding the cases for the eviction of tenancy and other

tenancy disputes on our behalf.

3. TO APPEAR in person and conduct, initiate and supervise in all
procedural aspects in respect of our right, title and interest before any
court of law, forum and any other authorities concerned by submitting
necessary papers and documents for and on our beha_lf

# 3L 1,.,.‘-.;.&..

o . OF INDIA
‘w"‘%‘“ NO. 56536
25 COURT, CALCUTTA

9+ WOV yAYA



4. TO ENGAGE Advocate, pleader, counsel as per prevailing fees and/or

remuneration towards proceeding the case either for defense or for
institution for the maintenance of best interest of our ownership by
obtaining specific direction from the concerned court of law, forum or

authorities for us and on our behalf.

. TO RECEIVE any papers, documents, receipt, summons and notices
either issued by competent Court of law, forum or authorities either
for taking steps, initiatives, conducts and maintenance of best interest

towards our ownership and possession.

. TO CORRESPOND, compound or withdraw any papers, documents,
receipt or correspond with the person concerned inchuding the
tenants/occupiers/any other third person to negotiate into the matter
of amicable settlement into the matter of any dispute or discrepancies

as ﬁer the discretion of our lawful attorney for and on our behalf.

TO FILE or defend any case, suit or proceeding in maintenance of
best interest of our ownership and possession by submitting
necessary papers, documents and instruments after endorsing

signature for and on our behalf

. TO APPEAL or plead for revision into the matter of dispute, difference
or discrepancies with regard to any suit, case or proceeding before
competent court of law, forum or authorities concerned for proper
redressal into the matter towards maintenance of best interest of our
ownership and possession for and on our behalf. j‘,gf'
AMITA S Y CHOS:
AOFARY, GUVT. OF IND -

91 “ﬁv ‘Lﬁ?.‘i REGN NO. 56596

SRR COURT, CALCUT 2



9. TO ISSUE notice, warrant, letter, correspondence letter towards the
person\s concerned including the landlords/occupiers/any other
third person by engaging authorized representative, legal advisor,
counsel, pleader or authorized agent by way of either Speed post with
due acknowledgement card towards proper intimation or reply for any

dispute and/or discrepancies for and on our behalf.

10. TO SUBMIT necessary papers, documents and other ancillary
receipts by preparing firisti in obtaining favorable direction from the
concerned court of law, police authority, forum and other authorities

after signing necessary papers concerned.

11. TO PAY remuneration, charges, fees and other payable amount
either to the engaged persons concerned including Advocate, pleader,
or authorized agent and may discharge them as and when required
towards maintenance of best interest of our ownership and possession

for and on our behalf.

12. TO PREPARE any application, petition, written statements, written
objection, verification and endorsing upon necessary petition,
application or written statements verify the same by swearing affidavit
for and on our behalf for submitting before concerned authorities with
a view to obtain specific direction in respect of maintenance of best

interest towards ownership and possession right.

AND GENERALLY whatever our said lawful constituted attorney done,
performed or executed or cause to be done, or effectually performed or
done by virtue of the powers conferred by these presents are our own acts

which may be done by us if we were personally present. M

osh

~J
ARMITAVA GHOSH
SOTARY, GOVT. _g}_‘:‘ q&gm [
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AND | do hereby ratify and confirm whatever acts done or performed by
my lawful constituted attorney effectually by virtue of the powers conferred
notwithstanding anything liable to her which may be done by me if [ may

present personally.

IN WITNESS WHEREOF I, 1. SMT. SUNITA MONDAL, wife of Late Tarak
Nath Mondal aged about 55 years, by occupation — Housewife, 2. SRI
SUSHANTA DEY, son of- Somendranath Dey, aged about- 51 years, by
occupation- Service 3. SRl SUMANTA DEY, son of - Somendranath Dey,
aged about 45 years by occupation- Service, all residing at Udayachal, P.S.
Narayanpur P.O. Rajarhat Gopalpur, Tarak Boral Lane, Kolkata- 700136
the executant herein, do hereunto set and subscribed my signature on
these presents in presence of following witnesses on the day, month and

vear first above written.

SIGNED, SEALED AND DELIVERED

IN THE PRESENCE OF FOLLOWING WITNESSES :-

Bumite Meyelal-

S@%;ATURE OF THE EXECUTANT No. 1

REGN - L P A : *1?"]_;‘
SRYE LD b Luke
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SIGNATURE OF THE EXECUTANT No. 2

5aﬂza_zﬁ;—" pg_.f—.

SIGNATURE OF THE EXECUTANT No. 3

I accept and agree to act accordingly,

Py Mo

SIGNATURE OF CONSTITUTED
ATTORNEY

Yignaure ATedes
o Ls,&ﬁ'. zflication of La. Adwnes:

Gl
-\j ‘t —

_ AMITAVA GHOSHE
2GTARY, QOVY. GF IND4
REGN B, 263596
SN E DRQUET, SAL2UT S

Fdwen f’iﬁ ed "By ime

e F]‘zq“‘/‘t‘l—’f? 2 o \J"H‘
7 iBf'e Coagt, S0j-¥ 21 “'25/ 24 ! AVA’GHOSH

MOFARY, GOVT. OF INDIA
FOLAZIY M. Suoa
iy T CLTOUTTA
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VAKALATNAMA
IH THE BIGH COURT AT CALCUTTA.

Howbla NGT EZ ok Kolkeka

Criminal Revisional

DISTRICT L Constitutional Writ Civil
Appellate Jurisdiction
OA M 141 of 2025
. Appellant
Petitioner
-Versus
Respondent
Ms, Su_som*ck Dza fl Oq’s_
Opposite party
Vakalatnama on behalf of....... QLS. Oﬂ‘ﬁﬁ'ﬂg‘ .00 1 Xeo ?> rreereererennernerens kDOWS all men be

these presents that by this Vakalatnama [/ We appoint (hc Advocatcs Pleadcrs noted below or any one oi‘ thcm as myfour
for filling the memorandum of appeal or petition

for entering appearance
appearing and conducting and arguing the same for depositing or Withdrawing any money in connection therewith, for

lawful Advocate or Advocates in the above matter for

moving the Court in any matter connected therewith for preparing the Paper Book in the case and for putting in papers,
petition etc, on my/our behalf for filing or taking back any documents for withdrawing suits or appeals or petitions with
permission 1o institute fresh suits, appeals, petition etc for signing and filing the petitions of compromise in connection with
the said matter and for taking copies of paper from the Record and /We further say that any act donc by my/our said
Advocate or Advocates or by any one of them after accepting this Vakalatnama, shall be considered as myfour own true and
lawful act.

And I/We fusther hereby agree and undertake to pay the said Advocate or Advocates his or their fees as settled and
all others sums that may be necessary to carry out the requisition of the Court and otherwise to enable the said Advocate or
Advocates to conduct the case properly, failing which the said Advocate or Advocates after notice to me/us will be at liberty
1o withdraw from the further conduct of the case.

IN WITENESS WHEREOF l/ve sign and exccute this vakalatnama, on this the %‘“\

day of . Tmo.q.ma 2028 Queeived m,_é,«ﬂq_& () Aaimg‘n& b

NAME 'OF _THE_ADVOCATE

Gionniha
Ko,
WB[1729 /2001
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